OFPEN COURT

THE LENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BrNCH,

ALLAHABAD

Dat=d: Allahabad this the 20th September, 199¢

CORAM : Hon'ble Mr D.S5.Bayeja, Nambar!ﬂ!

OR.GINAL APPLICATION ND, 272 OF 199p

Lakhan Lal son of Late Sri Jalim
aged about 35 years, resident of
“ola “hat, Cantt. Kanpur - Applicant

( c/A Sr. 0O,P,Gupta) Vaalie

1. The General Manage:,
Ordnance Equipment Fecctory,

Phool Bagh at Kanpur

2. Union of India through Secratary
Ministry of Defence , Government

of India, New Delhi - Respondents

(C/R )

ORDEr ( OKAL )

( By Hon'ble Mr D.S.Bayeja, Member (A)

[ BN I N ]

This application has been filed praying for guashing
the impunged orde. dated 2C.6.,8U and 24.7.95 tHough which
™

claim of the compassionate appointment has becen rejected.

HE%@ the counsel for applicant, it 1s noted that the applicant

fatner died on 11.6 .63, The family consist.ng of four sons and

two daughters and a widow wife was left behind. The applicant

is the youngest or the deceased employee's children. The

applicant was minor at the time of death and became pajor in

1977. The applicant made a representation for the cumpass.ona

appointment and the request was rejected vide letter dated

A
as ( ﬂnﬂﬁﬁfa A=2), It appears that the applicant continued to
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make representations , tiereafter, and(ﬁaapnnnents gave ta#

reply to one oi his representaton’vive—letberda.ed 24.};95
gzgfletter dated 24.7.95. Since the lectter dated 20.0,80

is impunged,for quashing,the Counsel for appl.cant was asked
to explain as to how the applicaction 18 not time barred.

The appl.cant has pleaded that since the Respondents have
consiruered the representations dated 24.3.95 vide letter
dated 24.7.95, the application filed on 27.2,9b is within
limitation. I am not inclined to agree with the, contention
or the application. The cﬁ?a of action arose after rejection
of nis request for compassionate appointment vide order
dated 20,6.,80. Any reply given by %®espondent, without going

into merit to the subsequent representation will not extend

the period of limicat.on,

20 ln vieuw of the above facts, the application
is highly t.ime barred and, therefore, not maintainable

and the same is dismissed accodingly.
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